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(2) A copy each of the following
Notifications (Hindi and English
vergions) issued under the Central
Excise Rules, 1944: —

(i) Notification Neo. 151/78 and
152778 publisheq in Gazetle of
India dateg the 16th August, 1978
regarding adjustment in excise
duty rates leviable on sugar on
or after 16th August, 1978 con-
sequent upon decontrol of sugar.

(ii) Notification No. 154/78 pub-
lished in Gazette of India dated
the 16th August, 1978 rescinding
such notifications which would
cease to have relevance on decon-
trol of sugar.

(3) An explanatory memorandum
(Hindj and English versions) re-
garding notifications mentioned at
item Number (i) and (ij) above.
[Placed in Library. See No. LT-
2648/78].

12.38 hrs.

RE MEETING OF LEADERS OF
POLITICAL PARTIES TO CONSI-
DER LANGUAGE QUESTION

SHR1 VAYALAR RAV] (Chirayin-
kil): Under rule 377 I should like to
raise a point of clarification, with
Your permission. 1 do not want to
create any sensation here or any kind
of commotion here. In your wisdom
you have made an announcement in
the House that you are having a meet-
ing of the leaders of political parties
to arirve at some formula.

MR. SPEAKER: Tomorrow morning.

SHRI VAYALAR RAVI: With
your permission, I want to say that I
myself received a communication in
"Hindi from the Ministry of External
Affairs. Nothing prevented that
Ministry from printing the same thing
in English also; then we also can
understand what it is.

MR. SPEAKER: I wil] place it be-

fore the Committee tomorrow.

SHRI1 VAYALAR RAVI: The mare

important thing js the instruction of

the Beoard of Central Taxes; ‘it relates
to the All India Service; they are
transferable all over India, from one
circle to another circle. 1 shall read
out the circular:

“As all officers and members of
the staff are already aware that the
Board have directed that the use of
Hindi should be ensured in the
following activities of the Depart-
ment.

(1) All establishment matters:
Attendance registers, leave orders,
posting ang transfer orders, tinan-
cial sanction including GPF advan-
ces, service books for group C and
D officials, subject matters on the
files, receipt and despatch registers,
addresses on the outgoing mail cash
books, bill registers, routine notings
on the files, use of rubber stamps,
ete.

(2) Assessment work: All assess-
ment work relating to  summary
assessments, this includes filling of
statutory ang non statutory stander.-
dised notices, noting in the files,
assessment orders, assessment forms,
demand notices and challans, ete..

Further use of Hindi may be en-
couraged to the extent possible in
the work relating to secutiny assess-
ments, issue of minor audit gbjec-
tions and in the eppellate work.
Refund orders and advice notes
should also be issued in Hindi.

(3) Recovery work: It may be
possible toe do the entire work re-
lating to recovery in Hindi, This in-
cludes correspondence with the
State Governments.”

My point ig this. This is an Al]l India
Service; people are transferable; in-
come-tax officers are transferable
from one place to another. If you
make it so compulscry, it is physi-
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cally impossible for government ser-
vants who come from the southern

parts of the country to do work
In all humility and humble-
ness we are appealing to you.

Please do not dg like this. Especially
a very important department under
Mr, H M. Patel should not have
issued a circular like this to all re-
gions. Also, let the passport office
have something in English. When
you send something to Members of
Parliament, there ig nothing wrong in
putting it in English on the other side.
Why adopt an obstinate and rigid
attitude? With vour permission, I
place it on the Table of the House.
This is a burning issue, We ar= get-
ting hundreds of letters from Govern-
ment servants in the Sourthern parti
of the country about the difficulties
they are facing,

MR. SPEAKER: Not on the Table
of the House, but kindly send it to
me. 1 will place it before the lcaders
tomorrow.

SHR1 VAYALAR RAVI: 1 also
want to know whether the decisions
at tomorrow's meeting will have any
statutory or legal binding on the Gov-
ernment.  (Interruptions).

MR. SPEAKER: This is not a de-
hate.

= Ty frAme R (RqE): A
OF mTET AT WEA ¥ gEE W
o At F 9y fremra @ wimEmRE Ay
A oot ¥ ar afeww FredfEw 534
t gt waE s afefrat §F I 4 foie
s siireft & Y et 7 fgedy & ) Y &
agt aT  wrEr Ay At 2 T Aveer @1 9w
t @reasrgw awfmonm & omEa
Ftor Afr Faw F fF AT A Ay
wry  fzdy st I A qmr AT @ I
Ay & faars agtwré Ay gz § aard wmodt
T & W 2R oast @ wwp Fd
wodr ! ggEgT AEW TR w7 et
Wt wyau fFm e & @ s A
qifasy & TEF FTH AT A

N

wH 3T g Afe ag war AT
g § o Afaam s& T g
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MR. SPEAKER. Quite right, both
questions will be considered. No fur-
ther discussion on this.

SHRI P. VENKATASUBBAIAH
{Nandyal): It is very good of you
to have calley a meeting of the lead-
ers of the opposition parties and
groups, There are certain sections
who have made this point a vested
self-interest. Every day this matter
ig coming up.

SHRIMATI PARVATHI KRISHN-
AN (Coimbatore}: The other day I
brought to the notice of the House
that 3 communication came to me
from the Railway Beard in Hindi
and not in English. Now, the Railway
Minister has been informing the peo-
ple that a booklet, which was a home-
ly by him, on how Hindi should be
developed wag sent to me ag a mem-
ber of the Official Language Com-
mittee. It is most unfair that the
Minister should say that. I did not
object to the Railway Ministry doing:
whatever they want in order to deve-
lop the use of Hindi and implemen-
tation of the Official Language Act.
But even as a member of the Oificial
Language Commitiee, since I do rot
reag Hindi, surely it is within the law
that when they send p covering letter
to tell me that the Minister is very
busy lecturing to every¥body, that
covering letter should be readable by
me, That is what I want to point out
on the floor of this House, (Interrup-
tions.) !

Wt weedie i (i) g aga
W A & 1 v wwAr & e iRt
® Fwu eaﬁf?z’iwminmft,
HIA & awm fedy § FAmA WY Wi
R M FAa ¥ & v wiet A wd
i’ﬁ{“ﬂﬁmﬂ?’?ﬂ@ ?’lﬂ'«ﬂﬁf@ﬁ
I aw oAm B, draw ¥ 3w o o
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[ s =R fag)
Wiy # 2 Frra v fefww &, W
TR § 5 9w et § g I wie |
W fd o § 1 98 W 9 g § W
AE W HTET e AT ahed o

W warm § T W (st fw
woaw) - fe wew wfafa @
et R awm oo § o wifEw
W fetd gf & ) IR E O wTew
T wE & 9 waw grmn !
SHRIMATI PARVATH1; KRISHN.
AN: He is not replying to my uoint.

I am talking about the covering let-
ter. (Interruptions).

12.45 hrs.

CALLING ATTENTION To MATTER
OF URGENT PUBLIC IMPORTANCE

Reported Clash between Kisan and
Police outside Prime Minister's resi-
dence on 13th August, 1978,

SHRI PRADYUMNA BAL (Jagat-
singhpur): 1 call the altention of the
Minister of Home Affairg to the fol-
lowing matter of urgent public im-
portane and 1 request that he nay
make 3 statement thereon;

“The reported clash between itisan
and police outside the residence of
the Prime Minister on 13th August,
1978 resulting in injury to more
than 100 persons.”

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFAIRS
(SHE] DHANIK LAL, MANDAL):
This House had discussed a Calling
Attention Motion on the situalion pre=-
vailing in Kanjhawala village near
Delnj on 8th August 1978 when Gov-
crnment's resolve to ensure that no
allottee is dispossessed or olherwize
harasargd by use of any force was re-
iteratad.

On 13-8-78 about 6,000/7,000 persons
gathered at Boat Club at 14.30 hrs. in
resporse to the call given by the
Kisan Sangharsh Samiti, Kanjhawala
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to hold a rally there and then mug-
ched in procession iy the Prime Min-
ister’'s House to present a memorarl.-
dum. A deputation of 5 persoiis met
the Prime Minister at about 16.00
hours and reported to the assembled
crowd at the circle hear the Prime
Minister’s House that the talks had
failed, Thereafter the crowd which
had already got restive stoced up and
raised anti.Prime Minister slvgans
and the leaders exhorted 1ihem io
march forward to ihe Prime Minis-
ter’s House. Tac ¢rowd  started
breaking the police cordons aud as-
saulting the policemen with stones
and lathis. When repeated warnings
to thé crowd 1o desist from viclence
failed, the assembly was declared
unlawful. The warning had no
effect on demonstrators and they con-
tinued jndulging in violent acts. The
use of tear-gas was ordered to dis-
purse the unlawful assembly. Siill
the ¢rowg continueq to be  violent.
Mounteq police were then pressed
into action ang the situation was
brought under control. 146 persons
werce grrested. Fifteen persons sus-
taineg minor injuries. 12 police per-
sonnel on duty received injuries. Two
of them suffereg grievoug injuries and
one of them has been admitteq to
hospital with serious heag injuries. A
case FLR. No. 342 dated 13-8-78 un-
der sectiong  147|1481186|332|353)427
LP.C. was registered at P.S. Tuglak
Road. The arrested persons have sinee
been remanded to judicial custody.

While the Government are not in
favour of interfering -with peaceful
demonstratlions they are resolved that
if such demonstrations turn vioient
they shoulgq be dealt with  severely.

SHRI PRADYUMNA BAL: This
clash between the so-called kisans and
the police has given rise to a lot of
forebodings in my mind about the
cshape of things to come. Newspaper
reports are perhaps more clear ijhan
the statement given by the hon.
Minister here. I will read out a few
sentences from the Times of India
and the Hindustan Times, Under



